FORM A
PUBLIC ANNOUNCEMENT
[Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF THE CREDITORS OF

WINDALS AUTO PRIVATE LIMITED

Relevant Partlculars

1 | Name of Corporate DCth?’ l | windals Auto Private Limited
2  Date of Incorporation of Corporate Debtroirrii | 239Aprit19%0 .
3 Authorltv under which Corporate Debtor is mcorpcratcd / REgiEtrr GHEBTTaNIes —Murmbial

registered
Corporate Identity Number / Limited Liability

CIN: US0101MH1990PTC0O56302
[ __“47 Identification Number of Corporate Debter p o i
) ! " et o Unit No.5/B, 5th Floor, Goldline Business Centre, Near
5 ;\:d)rzfcztt:‘:;zg;;g:g? Cifice and Principal Office lif Chincholi Fire Brigade, Link Road, Malad (W) — Mumbai,
¥ P oo 400064
Insolve o o i ] o . .
6 nsolvency Commencement DRate in respect of Corporate 28" April 2023 (Order received on 200 May 2023)
i Debtor . e s Rl o -t 3 N
t t fcl R
7 Estimated dat eofc osure of \nso!vency csolution 25t October 2023
U | Processigodays) | *onOconera0s .
Name and Registration number of the Insclvenc Namme:Jayant Lallain
% Professional a%:tin as Interim Resolution Pr\;fcs;onal IBBE Aekilation No=1EBI/TEA-DILAP-BOT70R A 1S-
g i 20/12845 e
DA sl 6T thi ket Hbsalulion Address: 708, Raheja Centre, Nariman Point, Mumbai —
9 : 3 i 400021, Maharashtra.
Professional, as registered with the Board. I :
| B NN . . ) - Emilz jliain.ip@gmail.com - -
[ Headway Resolution and Insolvency Services Pvt. Ltd.
10 Address and E-mail to be used for correspondence with 708, Raheja Centre, Nariman Point, Mumbai — 400021,

the Interim Resolution Professional Maharashtra.
Email: cirpwindals@gmail.com
16 May 2023

11 lLast date for submission of ¢ cJalms - o
Classes of creditors, if any, under claust. (b) of sub-section

12 | (6A) of section 21, ascertained by the interim resolution Not Applicable as per information available with the IRP
professional

Names of Insolvency Professionals identified to act as
13 | Authorized Representative of creditors in a class (Three Not Applicable
names for cach class)

(a) Relevant Forms and

14 | (b) Details of authorized representatives are available
Notice is hereby given that the National Company Law Tribunal, Mumbai Bench (Court-| V) has ordered the commencement of a
Corporate Insolvency Resolution Process of the Windals Auto Private Limited vide its Order in 503/MB-1V/2021 dated 28" April
2023,

Web link: https://ibbi.gov.in/downloadform.html
Physical Address: As mentioned against entry no. 10

The creditors of Windals Auto Private Limited are hereby called upon to submit a proof of their claims on or before 16t May 2023
to the Interim Resolution Professional at the address mentioned against entry no. 10.

| The financial creditors shall submit their proof of claims by electronic means only. All other creditors may submit the claims with
proof in person, by post or by electronic means.

Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its choice of authorized representative fro
among the three insolvency professionals listed against entry No.13 to act as authorized representative of the class in Form (i.}.\g,‘
7k

Submission of false or misleading proofs of claim shall attract penalties, f
| {4

Date: 0374 May 2023 Name and Signature of Interim Resolution Professional: Jayanti Lal Jaii:.‘
Place: Mumbai IBBI Registration No: IBBI/IPA-001/IP-P-01792/2019-20/12845
AFA valid till 10t November 2023




